GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No. UPLOK-1/DE/425/2018/ARE-7 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi.
Bengaluru-560 001
Date: 22/03/2021

RECOMMENDATION

Sub:- Departmental inquiry against;

Sri Nandkishore Dattajirao Patil, the then Head
Master, Government High School, Chikkadinkoppa,
Khanapur Taluk, Belagavi District (now retired) — Reg.

Ref:- 1) Govt. Order No.a& 135 oxft.aw® 2018, Bengaluru dated
1/9/2018.

2) Nomination order No.UPLOK-1/DE/425/2018,
Bengaluru dated 10/9/2018 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 16/3/2021 of Additional
Registrar of Enquiries-7, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 1/9/2018 initiated the
disciplinary proceedings against Sri Nandkishore Dattajirao Patil,
the then Head Master, Government High School, Chikkadinkoppa,
Khanapur Taluk, Belagavi District (now retired) (hereinafter
referred to as Delinquent Government Official, for short as DGO)

and entrusted the Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/425/
2018, Bengaluru dated 10/9/2018 nominated Additional Registrar
of Enquiries-7, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said to have

been committed by him.
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Sk The DGO Sri Nandkishore Dattajirao Patil, the then Head
Master, Government High School, Chikkadinkoppa, Khanapur
Taluk, Belagavi District (now retired) was tried for the following

charge:-

“@.3.3]0.0  3e.TomIBeeT  TTRTRET  @otie” 8T ey
WOBRLTIPIODTIN FFFO PR oS, WIDTERT, DODVTNT
TR, BN BG VY TIFH, JTFHRRITY  BRITTTY
WS Be.TOFEY L0TWYZE THOWETT AW WIDIBRTH RToFO TOB
S0NY HTBIe  TAF  HEPRTIA Fed BYROTN
0I008:22/08/2014  TOT  NITINT), MWB3  BLDOVTHOR
QeBBIT, Q.83.0.9F". 52@% xowoqswegjo:a’ DT007:12/12/2015
T DP¥0W  B[PRB WO, IoWOA  HIFIFI  Tonw
TFBSERCT DANTOZED.

BOOTDVTW,  &.8.P.000W Ay  JOIIWOATW DO,
DEOIR NDTWETON IQR, ©NZ T BN, DDToFN I
BEDOWTTONR TEOTI), DeWLD T FRAYTC 9.23.20.0%°. 202N
8n.1,43,111/— BST00%:05/02/2016 TOTD NF0WTON ToSS03ToNED
FO0EOTBE TN TOWEIFS Tore B AReT DANTOSLD.

BOODB/IW, VBVRX. IY  BRBNAT  TOB[Z,
SeToN BRRRTOZ  ©B.8.J0.0008 IR wIes  DIINGI),
SPRFTR AT 5D BONZE dYow Jed ©PIDA 18 gone
J0ZT WT DDWOWTROR HEO  TwIS0IPNLY  FOTLAFIF TN
DIFIFS BoNR IBEFSERCT DANTLECD.

R, FIFW, TOIONY BOWREDF  TIWIESTI  Torte
63?525 ;Q"%of_o.d)% TOTE B TFFO JIPTCOR  028BHYT
0c80Y  THEDIEOR  DIFRZ/NTEIEIOW0T  BEFA,
BJOF T DoNOeT AeeR JAORINE (ISTWS) 1966, 0D 3(1)(i)
007 (iii) CRODY IT DIFRZ AINQED DO e,
e BRETWTRLTFONT), BPBWONT.”

4. The Inquiry Officer (Additional Registrar of Enquiries-7) on

proper appreciation of oral and documentary evidence has held
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that the Disciplinary Authority has failed to prove the above charge
against DGO Sri Nandkishore Dattajirao Patil, the then Head
Master, Government High School, Chikkadinkoppa, Khanapur

Taluk, Belagavi District (now retired).

S. On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason

to interfere with the findings recorded by the Inquiry Officer.

6. It is hereby recommended to the Government to accept the
report of Inquiry Officer and to exonerate the DGO Sri Nandkishore
Dattajirao Patil, the then Head Master, Government High School,
Chikkadinkoppa, Khanapur Taluk, Belagavi District (now retired)

from the afore stated charge.

7. " Action taken  in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

fo/?%z/ >

(JUSTICE B.S.PATIL)
Upalokayukta
State of Karnataka,
Bengaluru
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